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THE CNTR ADriIISTTIVE TRIAL 

GU'vTHATI BENCH 	GUAHATI 

ORDER SHEIT 
APPLICATION NO 	Pt) OF 200 / 

Lic ant Cs) 	etA, 
10 

Respondent(s) 	V—' S 

t' 4 

Ocate fOr'Applioaflt(S) 

Ocate for Respondeflt(-J) 

-L 
bes of the Reoistry ' De 	

!Order of the Tribunal 

23.3 .01 plication is admitted. Issu 

1 usual notice • Call for the records.. 

/Return1e by six weeks. 
f 	 / 	

List on 24.4.01 for written 
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statement and further orders. 

pendency of this ap1ication 

shall not preclude the respondents 

from disposing of the appeal dated 

1 20.7.2000 filed by the applicant. 

Member 	 Vice .Chairman 

List on 15,5.01 to enable the 
respondents to file written state-

ment. 

ce-Chairma 

On application made by the 

learned counsel for the respondents 

the o.A. is stood over in order t:o 

enable the respondents to file 

written statement. 

List on 21.5.1,  

/ 
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29.6.01 	 Mr. A,Oeb.Roy,.learnad counsEl for the 

respondents Not. 1,2 9and 3 prays for and granted 

4 weeks time to file written statement, The 

applicant will have 2 weeks thereafter to file 

rejoinder. 

Ust on 3-.9-2001. 

mb 	

c 

	

3.9.01 	Written steemant has been Piled: by the 

respondents. None is presnt for the applicant. 

2 weeks time is grntad to the applicant to.. file 

rejoinder. 

List an 19/9/01 for further order, 

il_it_c& J 	
• 	 , 

Member 

mb 

OEM 
19.9.01 	• 	Written statement has already 

been filed. No rejoinder has been 

filed so far. None present for, the 

applicant. Post the case for hearing 

on 9.11.2001. The counsel for the 

applicant be informed accordingly as 

to the date of hearing. 

Vice-Chairman 

JV4JAh. 
4é4 4i&d*4 
Qiufr Po7tf fevIe 

7AILcil, /DL4/(. 

*0 3LL4; 
e/J/JJJ 
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19.11.2001 	 None appears for the applicant. Office 

note also did not indicate as to whether the 

learned counsel for the applicant, who are 

outstation Advocates, were intimated about the 

date of hearing. Office is now ordered to inform 

the party  as well as the learned counsel for the 

part y  about the next date of hearing. 

List for hearing on 7.12.01. 

(LLUt 
Member 	 Vice-Chairman 

nkm 



by Registered Post as well as to the AUvocate and 

also to the Director of Postal Services." t appars 

that the notices through Registered Post were not aen 

Office to explaiaandsiUnform the applicalt 

as well as his counsel by Registered Post about the 

next date of hs4ring. 

List the case again for hearing On 21.1.2002e 

a. .1 

	

Member () 	/ 
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L......- 	 .. - 

- 	 Member (A) 

0.A.115 of 2001 

Notes of 	Registry 	Date 	 Order of the Tribunal 

7.12.2001 	 Vide order dated 19.11.2001 	x21*x the 

applicant and his counsel were informed about the next 

I 	 f [t 	 date of hearing. On 2a.11.2001 Dy. Registrar passed 

i&cP 	 an order to send the notice directly to the applicant 

C7,//á 	gkIeL 
/7i3j —:I 4c 

£fr4(0. 
c64l 1112-101 	144 Idd 

k?'LL 

—/M0. 

21.1.2002 
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Heard . Mr S. Khaide m, learned counsel for 

the applicant. Hearing concluded. Judgment delivered 

in open court, kept in separate sheets. The application 

is disposed of. No order as to costs. 

Me m ber 
	

Vice-C hair m an 
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• 	 CENT- AAL ADMINISTRATIVE TRIBUNAL 
GIiWA}jATI BENCH. 

O.A./U. No 15 	• . . of 2001 

21.1.2002 DATE OF DECISION 

Shri Khoirakpam Obitro Singh 	
PETITIONER(S) 

r$.Khe 	 ADVATEFORTJ-  - 	 PETITIONER(S) 

VERSUS — 

The Union of India and ethers 	 RESPONDENT ( s) 

Mr A. Deb Roy, Sr. C.G.S.C. 	
ADVOCATE FOR THE - 	

- 	RESPONDENTS 

THE :HONBLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THE HONtBLE MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

14 Whether Reporters of local papers may beallot.ied to see the 
judgrnent ? 

.2. To be referred, to the l.eporter or not ? 

hether their Lordships wish to ee the fair copy of the 
judgment ? 

Whether the judgment is to be circulated to the other Benches 7 

Judgment • delivered by Hon'bl e Vice-Chairman 

/ 
p 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.115 of 2001 

Date ofdecision: This the 21st day of January 2002. 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

.Shri Khoirakpam Obitro Singh, 
Postal Assistant (P.A.), 
V.P. Section, Head Post Office, 
Imphal, Manipur. 	 Applicant 
By Advocate Mr S. Khaidem. 

- versus - 

The Union of India, represented by the 
Chief Post Master General, 
Shillong. 

The Director of Postal Service, 
Im phal, M anipur. 

The Superintendent of Postal Services, 
Imphal, Manipur. 	 Respondents 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

0 R D E R (ORAL) 

CHOWDHURY. J. (V.C.) 

This is an application under Section 	19 	of the 	Administrative 

Tribunals 	Act, 1985 assailing 	the legitimacy 	of 	the order 	of 	dismissal 

vide order dated 21.7.2000. 

2. 	The applicant was initially appointed as Estra Departmental 

Packer and posted at Sub-Post Office, Sekmai. He was promoted to the 

post of Group 'D' (Peon) in the year 1981 and posted at Head Office, 

Im phal Branch for one year. The applicant was thereafter pro m oted to 

he post of Postal Assistant (P.A. for short). He was last posted in the 

Head Post Office in Imphal as P.A. in the V.P. Section. While he was 

serving as such he was served with a Memorandum of Article of Charge 

for alleged misconduct. The appliant ffis written statement of defence 

dated 18.8J 999 ad mitted that he realised the amount from the addressees 
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of the V.P. articles and the amount was not delivered tot he MO Issue 

Branch. The authority decided to hold an enquiry and appointed an Inquiry 

Officer. It appears that the enquiry was conducted in the presence of 

the charged official. The Inquiry Officer submitted his report holding 

ethe applicant guilty of the charges and the applicant was served with 

a copy of the enquiry report. The applicant submitted his representation, 

wherein he admitted that he did not credit the amount of Rs.2,02,827/- 

and also did not enter the particulars of the V.P. articles in the V.P. 

•  Register. The applicant stated that he credited a sum of Rs.78,000/- to 

the Government by using A.C.C. and that the balance amount would be 

credited by him as soon as may be possible. However, he requested the 

authority for mercy. The Disciplinary Authority upon considering his 

representation held him guilty of the charges and accordingly ordered 

for his dismissal. Hence this application assailing the legality and validity 

of the order. 

Mr S. Khaidem, learned counsel for the applicant, contended 

that the applicant was denied with a reasonable opportunity for defending 

his case. But the materials on record did not indicate any such infirmity. 

Apart from the admission, there are other materials in support of the 

allegations. The respondent authority upon consideration of the materials 

on record and considering the nature of the offence passed the im pugned 

order. Mr Khaidem, the learned counsel, also submitted that the impugned 

order of dismissal on the facts is disproportionate and therefore, violative 

of Article 14 of the Constitution of India. 

On consideration of all the aspects of the matter, we feel 

that the matter may be examined departmentally. Mr Khaidem submitted 

that the applicant submitted a representation which was also not disposed 

of. The respondents in para 8 of their written statement cntended that 

they did not receive any representation dated 28.7.2000 from the applicant 

addressed to the Chief Post Master General, N.E. Circle, Shiflong that 

was enclosed as Annexure A/2 to the application. Upon consideg the 

submission 'of M.T -Ihaden w feel -that. ends of usdè wbuld be nië 

if.......... 
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( K. K. SHAR.MA  
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ADMINISTRATIVE MEMBER 

( D. N. CHOWDHURY ) 
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• 	if a direction is issued upon the respondents, more pardcularly the Chief 

Post Master General, N.E. Circle, Shillong, to dispose of the representation 

of the applicant. The respondents more particularly the Chief Master,  

General, should examine as to the quantum of punishment in the light 

of the facts and for that purpose may also hear the applicant in person. 

It will also be. open to the applicant to sub mit a fresh representation 

/ narrating his grievances within a month from the date of receipt of the 

order. The respondents are accordingly directed to dispose of the 

representation already sub mitted by the applicant as well as any such 

representation sub mitted by the applicant pursuant tb the order, as per 

law and pass a reasoned order thereto preferably within\ three months 

from the date of receipt of the order,.of the representation of the 

applicant whichever is latter. 

5. 	The application accordingly stands disposed of. No order as 

to costs. 

nk m 
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IN THE CENTL AMUNISTRATIVE TRIBUNAL 
GUWAI-IATI B ENQi : GUWAH ATI. 

	

.AIL

\ 	 I- 

	

I 	Original Application Not; /2o1. 

\ 

Shri Jb. Cibitra sirigh... 	 App1icnt 

Versus 

Union of India & Others 	... 	Respondents. 

I N D E X 

S.No. 	Particulars 	 xmexure 	Page 

- - - - - -, - ------- - - -- - 
a 	 - - - a - 

101 	 Application 	 10.7 

2. 	Verification 	 8 

3 	Photo copy & dismissal 	 9-12 
order of the applicant. 

4, 	A true COpy of the 	 13 & 13 

huithie representation 

of the Applicant 

Vakalatnafl* 	 15 

- ----------- - - - - 	- - - 
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/ 2 	
e/ 

DEM 
ADWQTE 

\ 



IN THE CENTRAL ADMINIS TMR 	: GUWAHATI BENCH 

GUWAHATI. 

( An application under Section 19 of the 

Administrative Tribunals Act, 1985 ) 

Title of the Case 	 0. A. No._f'2OO1 

BETWEEN 

3hri Khoirakpam Obitro Singh. 	... APPLICANT. 

A N D 

The Union of India & Others. 	... RESPONDENTS. 

DETAILS OF APPLICATION 

1. Particulars of the Applicant : 

Name of the Applicant 

	

	: Shri Khoirakparn Obitro 

Singh. 

Name of the Father/ 	: Late Kh. Jugol Singh. 
Guardian. 

Designation and Office 	: postal Assistant (P.A.), 
in which employed. 	 v.p. Section, Head Post 

Office, Irnphal, Manipur. 

Office Address 

	

	 : Head Post Office, Imphal, 

Manipur. 

Address for service of : Awang Sekmai Awang Leikai, 

all notices. 	 P.S. Sekmai, Manipur. 

Contd. •..p/2. 
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2. particulars of the Respondents  

Name and/or Designation 

of the Respondents. 

Office Address of the 

Re sp ond ant S. 

: 1. The Union of India, 

represented by the 

Chief post Master 
4 	General, Shillong -I. 

The Director of 

Postal Service, 

Imphal, Manipur. 

The Superintend ant 

of Postal Service, 

Imphal, Manipur. 

3. 	particulars of the Order 

against which Application 

is made. 

 Order No. 

 Date. 

 passed by. 

 Subject in brief. 

: Memo No.F1-1/99-2000/DISC. 

Dated 21.07.2000. 

passed by the Director, 

Postal Services, Manipur 

Division, Irnphal -795001. 

I 

That, the applicant was initially appointed 

as E.D. (Extra-Departmental) in the year 1973 and 

posted at Sub-Post-Office, 5ekmai. The present appli-

cant was then promoted to the Post of to the post of 

Group -D (Peon) in the year 1981 and posted at Imphal 

Head Office for 1(one) year. In 1983, the applicant 

was posted at Sub-Post Office, Lamphel. After 2(two) 

years, the applicant was posted at Sub-Post Office, 

Kangpokpi in the year 1985 and then posted at Jiribam 

as a postal Assistant in the year 1988-89 for about 

1(one) year and then again posted at Sub-post Office, 

Sekmai as Postal Assistant in the year 1990-91 to 

1995-96. 
Contd. •..p/3. 
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The appi icant was then potd a6~"' 1

Imphal as P.A. (Postal As 	in the V.P.Section, 

Head Post Office, Imphal, Manipur. 

Jurisdiction of the Tribunal : 

The applicant, as an employee of the Postal 

Services Department under the Government of India 

have been working/serving as Postal Assistant in 

short P.A. and posted at Head Post Office, Imphal, 

Manipur in the V.P. Section, and thereafter he was 

terminated in service by an order dated 21.07.2000 

under Office Memo No. F1-1/99-2000/Disc. The appli-

cant, therefore, declares that the subject matter 

of the order against which the applicant wants 

redressal is within the jurisdiction of the Central 

Adrnjnjst rat lye Tribunal, Guwahat i Bench, Guwahat i. 

Limitation 	: 

The applicant further declares that the 

application is within the limitation prescribed 

under Section 21 of the Administrative Tribunals 

Act, 1985. 

Facts of the Case 	: 

(A) 	That, the applicant Shri Khoirokparn Obitro 

.Singh was appointed as extra-Departmental in short 

E.D. Paxker, Sekmai In the year 191 till date 

without any break in service and he was posted at 

Cóntd, ...P/4. 
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Lan posted at different office atLiXState inT 

• 	 he was posted at Imphal Head Post Office as P.A. 

(Postal Assistant) of V.P. delivery Branch and 

serving there till date. 

Th at, while the applicant was  initially 

appointed as Extra-Departmental in short E.D. in 

the year 1973 and he was posted at Sub-Post Office, 

Se kmai. 

That, the present applicant was promoted 

to the post of Group -D(Peon) in the year 1981 and 

posted at Head Office, Imphal Branch, Imphal as he 

was posted at many places of the Sub-Post-Off ice 

in the State of Manipur. 

() 	That, lastly the applicant as an employee 

of Group -D and posted at Kangpokpi in the year 

1985-86 10  he appeared an interview for promotion to 

the post of PostalAssa.(P.A,). Accordingly 

he got promot ion to the post of Post ál Assist ant and 

posted at Sub-Post Office, Jiribam. 

That, the applicant was posted Sub-Post 

Office, Sekmai in 'the year 1990-91 as Postal Assis-

tant for about 4(four) years and again transferred 

at Head Post Office, Imphal as ThPostal  Assistant t . 

That, the applicant was posted at Sub-Post 

Office, Tamei under Tamenglong District as Sub-post 

Master in short S.P.M. for about 1(one) year and 

Contd. ...P/5/- 

-i 
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and 8(eight) months. 

That, the appi icant was posted at Head Post 

Office, Imphal as Postal Assistant and allocated his 

works at V.P. Section. 

That, the applicant challenged the legality 

of the impugned older under Memo No.F1-1/99-2000/DIsC, 

dated at Imphal 21.07.2000 issued the dismissal order 

of the applicant in service. 

ANNEXURE—A/1 is the true copy 

of the dismissal order dated 

21-07,2000. 

That, on 28.07.2000, the applicant preferred 

a humble representation to the Respondent No.1 for 

setting aside the dismissal order dated 21.07.2000 

issued by the Director of Postal Services, Manipur 

Division, Irnphal and also to reinstate in service 

according to Service Rules of Extra Departmental Staff 

in the postal Department. 

ANXUR —A/2 is the t rue copy 
1 	

of the humble representation of 

the applicant dated 28.07.2000, 

G R 0 U N DS 

7. 	(A) 	That, the act of the Respondents violates 

the applicant's rights under Article 14 and 16 of the 

Constitution of India. 

Corttd. ...P/6. 
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That, there is no adveCgainst 

the applicant, the Respondents abitra•rily and 

illegally passed the order dated 21.O7.2000, under 

Memo No. F1-1/99-2000/D1SC, dismissing the applicant 

from his service without any opportunity of being 

heard. 

That, the applicant may be allowed to 

reinstate his post as.Postal Assistant, Imphal H.O. 

in the V.P. Section, Head post Office, Manipur 

Division, irnphal, Manipur. 

That, the action of the Respondents is one 

sided and arbitraiy, It is to daterminu the detriment 

of the applicant. 

That, by virtue of the illegal office 

Memo No. F1-1/99/2000/DIsC dated 2 1.07.2000 is liable 

to be set aside, 

Details of the remedies exhausted : 

The applicant declares that he availed of all the 

remedies available to her under the relevant service 

rule s. 

Matter not pend ing with any other Court etc. : 

No other application has been made and 

pending before any Court of law or any 

other authority OT any other bench of 

the Tribunal except this petition. 

Coritd. ...P/7. 
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I 
Reliefs sought : 

That the dismissal order of -be the 

applicant from his service issued on 

21.07.2000 be set aside being illegal 

and unconstitutional. 

Interim order, if prayed for : 

Interim order is prayed for f2Z 1y4O 

tt4ne the order dated 

21.07.2000 issued by the Diretor 

of Postal Services, Manipur Division, 

Imphal. 

Particulars of Bank/Postal order in raspect 

of the app.ication fee  

/ 

Details of Index : 

An index in duplicate containing the 

details of the documents to be relied 

Upon is enclosed. 

List of enclosures : 

(1) 	A true copy of the Dismissal Order 

of the applicant dated 21.07.2000 

under Memo No. F 1-1/99-2000/Disc. 

Contd. ...P/8. 



ii) 	A true copy of the 

1

e  

of the applicant dated 28.07.2000,., 

VERIF ICAT ION 

I t  Shri Khoirokparfl Obitro Singh, aged about 51 

ye 5 rs, S/o late Kh. Jugol singh of Awang Sekmai Awang 

Leikai, P.S. Sekmai, imphal West District, Manipur do 

hereby verified that the contents in the paragraph Nos. 

1 to 14 of the accompanying petition are all true to the 

best of my knowledge and belief and that I have not con-

cealed any material facts. This is true to the best of 

my knowledge and belief. 

Dated, Imphal the 22-.-I hm day of March,2001. 

SIGNATURE OF THE APPLIc. 

/Af. O4D J/ 

- 
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ANNEXUR' 

DEPARTMENT OF POSTS: INDIA 
OFFICE' OF THE DflUC'1'OR POSTAL SERVICES : MANIPUR : IMPHAL- 

795001 

Dated at Imphal 21.07.2000 

it was proposed to hold an enquüy under which Rule -.14 of CCS (CCA) 
Rules, 1965 against SIUiI<h. Obitro Singh, PAJmphal HO vide this office memo of even No. did 08,10.99, The substance of x4isconduct or misbehaviour in support of the charges dt out against the said SM U. Obitro Singh runs as under. 

or misbehaviour in support of th 
PA, VP dcliveiy Branch pf 

Artkle -I 

That the said SM Kh. Obitro Si'uh while working as VP deliveiy PA in 
Registration Branch of Itnphal HO duriug the period from I ' 01.98 to 18.08.99 
realised a sum of Rs 2,02,827.00 ( Rs. Two lakhs two thousand '' glit hundred twenty seven ) only being the value and commission of 504 VP 

articles realised from the' 
•  addressees of the VP articles received at Iinphal HO on different dates. The said sM 

Ku Objiro Singh failed to credit it into Govt account which caused heai.y loss to.the Govt. The said shri Kit. Obtro Singh in his written statement dtd. 18.08.99 admitted 
that he realised the value & commission of the 504 VP articles delivered to the addresge.s 

but he had not credited the amount into Govt count and 
mlsappropiiated Ute whole amount violating the provisions of Rule •4 (1) and Rule--103 of Financial Hand Book Vol —I thereby in.fiinged the provisions of Rule -3 

COP 	
& (iii) of ccg conduct Rules, 1964. 

IRe 

Article—I! 

On 16:08.99 at 1000 h.rs Shri N.0 Flalder. Dy. Supdt. of POs, along with SM 
B. Rajbaugshj , offig, ASP•i Sub Dn. Imphal and SM R.Kumar ,SDIPOs.-3 Sub T)n 

p Imhal visited Registration Branch of Imph.al HCYto ve 	
, 

rify the functioning ( VP 
receipt and detivery section of Regitratjon Branch. SM Kh Obitro Singh working as VP re0p1'ncj deive,y PA and he is responsible for proper maintenance of register of V1 ?fick received , issue of VP intimation , delivety of VP articles 
afkr realjsatjon 'f vallie & commission and remittance WMOs in respect of VP 
articles delivercJ. On verification of the register of VP articles received at !niphal 
110 it svas foud that the particulars of VP articles which were shown in A inexure - 'A' & 13 wcr not entered in the aforesaid register by the said Shri Kh. Ohuro Singh. 
The said Shri Kh. Obitto Singh did not sii in the register of VP articles received 
daily. The said Kh. Obitro Singli in his written statement dtd. 18.08,99 admitted thd fact. . 

By this act of non entering the particulars of VP articles in the register of VP 
articles receivd , the Department sust.ajnecj loss to the tune of Rs 2,02,827.00 
contravened thJ provisions of Rule- 219 (1) of P&T Manual Volutne-VI Part—I corrected 
upto 31" KIai'ei, 1982 and thereby miring 	thrpiiions of Rule —3 (1) (i) &'(iii) of CCS Cànduct Rule8 1i64. 

Cont&.21- 

.5 ., • • S 	 55 

is 

Memo no. Fl-i / 99-2000 'usc 

RM 
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ArticLe --111 

That durbia the aforesaid period while working in the aforesaid office, the 
said Shri Kit Ohilio, Singh realised the value and commission of 504 VP articles 
amounting to R .0.,827.0O (Rupees two lakhs two thousand eight hundred twenty 
seven ) only ti'ni 11w addressees of the VP articles received at Imphal HO. The said 
Shri Kh. 0hilo S'Th'l did not made over the amount (value & con mission) reali4 
from the addr.'.isi' of VP articles to the MO issue PA under receipt with the 
VPT.10s for rri taic.'to the senders of the VP articles. The said Shri Kh. Obitro ingh, 
instead of transfciiin The amount to MO issue Branch pocketed it for his private ise 
and thereby SULLin1 loss to the Govt. to the tune of Rs 2,02,827.00 as shown in 
Annexure -LA' & 1i. The said Shri Kh. Obitro Singh in his written statement dtd. 
18.08.99 admitid that he realised the amount from the addressees of the VP articles 
but he did not transferred the same to the MO issue branch. By this act the said 
Shui Kit Obitro Singh contravened the prcMsions of Rule - 227 (1) of J/c T Manual. 
Vol -VI Part- I, thereby infringed the Rule -3 (1) (i) & (iii) ofCCS/onduct Rules, 
1964. 

To enquire into tiw charges framed against Shri Kh. Obitro. Singh, Md. 
Qutubuddin, ASP(HQ) , C)/o the Dl's , Imphal and Shri D.K Bora, SDIk)s 2nd Sub 
Division , Imphal were arj5 cij.ned as Inquiiy officer and presenting officer respectively 
vide this office memo of even No. dtd. 9.11.99. The 1.0 fixed the 1st hearing on 
29.1 1.99 and due to absence of P.O and C.0 on that day, the hearing was adjourned 
to 1100 hi's of 16,12.99. The hearings of the case were again fixed on 27,12.99 and 
05.02.2000 Without . any progress. Agaiuiçhearing was fixed on 15.02.2900 at 
1100 hi's due to hospitalisation of Md. Qtdubuddin , I 0 of 'thIB'i 	hC (3 	' 
proceedings could not" be held on 15.02.2000 and the 1.0 suddenly exi'd'otk 
17.02.2000. As the lsti.O expired on 17.02.2000 before completion of the enquiry, 
Shri U. BasuMatar iASP 	Sub Dn, Imphal was appointed as 1.0 to enquire into 
the case vide this office ,memo of even no. dtd. 23.02.2000. :'1er conducting the 
enquiry, the present 1.0 submitted his enquiry report under his letter no. A-i / Disc -1 
/ Obitro Singh dtd. 08.06,2000 on 09.06.2000. A copy of the 1.0 report was served to 
the C.O under this office letiex of even no. did. 09.06.2000, which was received by 
the CO on 1606.2000 and dftcT receipt of the 1.0's report , C.O submitted his 
written representation did. 26.06.2000 to this office which was received on the same 
day. The content of the reprecntation submitted by C.0 runs as under: 

With due respect and humble submission , I beg to state that enquiry under 
Rule -14 of CCS (CCA) Rules -' 1995 against me was completed. 

That Sir, in the enquiiy of Article no. -1, I categorically adniitted during the 
period from 15.01•98 to 18.b8.99. I did not credited a sum of Rupees 2,0227.00 
(Rupees two lakhs two thousand eight hundred twenty seven ) only to,theGovt.' 
account being the value and ccmmissions . VP articles received by me. 

In the article no. 2. I further admitted that while I vi.. working in the VP 
Branch at Imh.a1 1-10, 1 did not entered the 1)41icu1ars of VP articles received by me 
in the VP register. 

Contd..31- 
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• In article —11.1 . I again admitted that I did not made over the value and comniissjo 	

of 504 artiele amounth,g Ra 2.02,827.00 which 
were delivered to the

C.addressee after realising the Ivalue, and commissions as shows in 
annexue A & B to the MO isstc PA under receipt duo to the lack of knowledge and I was promoted from Group 'D' 10 P.'. 

But Sir, I was credited a sum of Rs 78,000/- ( seventy eight thousand ) only to the Govt. by using ACG. ljhe rest Rs 1,4,827, 
(One lakh twenty four thousand eight hundred twztr, ) only would like 

Govt. money 	 to credit which were as soon as. misaPPI)Opriated the 
So, I theretore request you may to kindly save 

my service, otherwise my family and mysclf not where in Manipui and will in danger. 
For this act of kindness I shah ever remain gratefij to you for ever. 

Yours fäithjiilly 
Scl/.. 

(Kh Obitro Singh) 
Imphal, the  26t' June 2000  

Findings 	
Now, U/S PA ,Intphal HO. 

	

:- 	

0 I 
have gone through the whole case. enquiiv 

report submiuecj by the Inquiry ()fficer and the written represUation Stitnnjtted 
by the ch7'ccd official carefully. From the enquiry report submjttj by the 1.0, written tate of the CO and and 

other relevant doeurners it is proved beyond any doubt that the C.O had misappropr.jated the whole amount of Goy. 
money to the tune of Ra 2,02,82700 The past antecedence of tite C.0 is very bad and it is doubtji During the period fron 13.01.95, to 08.O5.') tile C.O was working as SPM, Tamej SO 

was absented unuffioriscdt front his duty and he was punished under Rule 14 of CCs (CCA) Rules. 1965 with the order Of Stoppage of next incrementa for 6(six) 
n nths without 

cumujajj clfct vide thj office memo no. A-2 / Kit Obitro Singh dtd, 30,06,95. Th 
period of ahset.: of the C.O flom 01 03 95 to 07.05.95 Was treated asdi-  

Shn lJi )E:w Singl categorically admnifled the articles of charge 
framed 

against hint, i toreo. er. he also failed to credit the entire amourit of loss sustained 
to the ( 

	

Jovt. 	
1hC clurged OffiisI is deserved for a 

befitting punizhn c011imensuraiv i: hi 	fec considerii.tg the huge amount of Govt. loss and 8ucb person cvii] spoil the 	o this Postaj departin 	
He is not at all required to retain in service and tht ts 

the 2nd time of commg mistakes. Hence , 
	de yes 

and to meeh t te end 	 as the case o.ju.stjce I pass the following order. 

• 	 RD 
I, Ski LUI1UUfli Dfretor Postal S order that SM 	Obitto Singh Postal erjes Manipur DM 	nision, iphal hereby , 	Assistant, rnphalHO flow under 	pension be punished with dism 	 I 

issal from his service with inirnecliate effect, 	
( 

• 	

0 	 • 

• 	• 	
• 	 (L/UHLA) 

Director Postal Sejc 
MAniPur 

 
Din:Jmpha1795(J(Jj 

• 
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Copy fbnjde tôr information and nccess' action to :- 
... 	I 

Shn hli ()httjo Sin, PA Implial 1W) now under sUspion 2, The Ponaster. hpliál 	 ex 
 HO —795001. 

3. The DA(P), Calcutta (throug1 Postmaster, Imphal HO) 	- 4, The •'r of the officjI 
S. The CR fileof the oftkjai.' 

The Ptnishnent regjser 
The Vig Sti - M. 

Spared. 

 • 	 • 	

L. 	- 
• L 	

(LALHLUNA) 
Director Pogjaj Services .  

Manipur Divn Imphal -795 Qi 

H 	 . 	.. 

I 	'• 	. 	 T 	-; ,, 

- 
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	 ANNEX' 
'V 

TJ 
	To, 

IRUS COPY  

I -4--PJ 

The Chief Post Master General, 

North Eastern Circle, 

Shilong -1. 

Subject : Request for allowing for setting aside 

the dismissal order of the Director of 

Postal Service, Manipur dated 21.07.2000. 

Si 1', 

With due respect I have the honour to request you 

the following few lines for favour of Your Goodseif kind con-

sidorat ion and favourable order in the matter under referen , e. 

That, I am a bonafide citizen of India and a permanent 

resident of Sekmai Awang Loikai under Irnphal West District, Mani-

pur, 

That, I was appointed as Extra-Departmental in short 

E,D. Packer Sekmai in the year 1981 till date without any break 

in service. However, I Was posted at Irnphal Head Office as 

postal Assistant in short P.A. of V.P. Delivety branch and I 

was serving there with my best level. 

That, unfortunately through bonafide mistake, I may be 

used wrongly some deposited amount of the said Post Office. In 

this regard, I had been credit ing/deposit ing a sum of Rs.78,000/-

(Rupees seventyeight thousand) only to the Government by using 

A.C.G. and the remaining amount of Rs.1,24,827/-(Rupees one lakh-

twentyfour thousand and eit hundred twenty seven) only may be 

allowed to adjust from my G.P.F. and arrear etc. 

Contd. ..2/- 

It 



.-(Y- 	
9, 

-( 2  ) - 

That, I am the only sole earning member of my family 

and I have 2(two) sons and 3(three) daughters who are now all 

school go ing ch lid ren. I and my family members shall have a gre at 

financial hardship and untold miseriels if I am terminated in 

service. 

In view ofte above facts 

and circumstances, I, therefore, 

request Your GoodsOif be pleased to 

set aside the dismissal order issued 

by the Director, postal $$rvices, 

Manipur Division, Imphal and allow me 

to reinstate in service, in the interest 

of employee. 

Dated,Imphal 	 Yours faithfully, 

The 26th July,2000. 

( Kb • OlD itro S ingh ) 

P.A., Imphal H.O., V.P. Branch,Imphal 

(U/s), (now terminated in service). 

.. •e 

iJ 
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k 	O.vabftt Bfao 

IN THJ CEN'RAL ADMi]TISTRATI TRIBUNAL 

GITWAHAPI BENOE :::: 

Shri Kh. Obitro Singh 

- Va- 

Union of India & Others. 

Va- 

Written $tatement submitted by the 

respoz)denjs 

The respondents beg to submit a brief history 7 

of the case which may be treated as a part of 

the written statement. 

TM- CASE  

The applicant •Shri K. Obitro Singb, while 

working as Postal Assistant at Imphal Head Post Office he was 

assigned with duties relating to delivery of Value Payable 

Postal articles received for delivery at Imphal. Head Post 

Office during the period from 15 .Oi .19 98 , 18.08.1999 with the 

designation of V.P. Delivery Postal Assistant * ( in short 
called *V.P. Delivery P.A."). As V.P. Delivery P.A.', the 

said Shri Xli. Obitro Singh was responsible for maintaining 

the account and custody of Value Payable Packets and Value 

Payable letters received at Imphal Head Post Office for deli-

very through the office • As *v .2. Delibery P .A.", the said 

ri Kh. Obitro Slngh was also responsible for delivery of 
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of the value payable prackets and value payable letters 

to the respective addresses after realizing the value 

alongwith Money order commission for remitting the value 

o f the article a to the sender of the articles by Value 

Payable Money Order, and after delivery be had to credit 

the amount of value and commission so realized on delivery 

of the Value payable articles in the Govt • Account ( i.e. 

at liuphal Head Poet Office Treasury) and issue Value Paya-

ble Money Order to the sender of the articles without any 

delay. hen the said Shri Kb • Obitro Slngh Oas working as 

m V.P .- Delivery P .A during the period from 15.01 .1 008 to 

18.06.1999 9  be did not credit the value and commission of 

504 ( Pive hundred and four) Value Payable article8 amount - 

lug to Ba. 2,0,827/ in the Govt. Account and also be did 

not Z issue Value Payable Money Orders to the sender of t 

the respective Value payable articles. As soon as the 

/ dePartweutal offence/irregularity committed by the said 

Shri Kb. Obitno Singh came to the notice of the disciplinary 

authority viz. Director Postal Services, llánipur, Imphal, 
/ 

( 	

the said Shri Kb. Obitro Sirigh was placed under suspension 

with effect from 20.08.99 vide DPS/Imphal Memo No. P1-Il 

992000  Dtd. 19.06.1999 ( Annexure- B/I-A). The order of 

suspension was delivered to the official on 19.08.99 under 

receipt ( 
Annexure -B/I-B). Thereafter, a Charge sheet 

under Rule-14 of CCSCC&A)Bules, 1965 was issued against 

the said Shri Kb • Obitro Singh vide Memo No. P11/99-2 000/ 

Disc • Dated 06.1 0.99 
( 

Anneure -B/2) and the same was 

delivered to him on 13.10.99 ( 
Annexure - R/3) vide Imphal 

Head Post Office Registered letter No • 2161 dated 11 .10.99. 
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In the said charge sheet memorandum it was proposed to 

initiate disciplinary proceedings under Rule-14 of CC 

(cc ) Rules, 1965 and the applicant was given opportunity 

to submit any representation he would have wished to make 

against the said proposal. As the official did not submit 

any representation or written statement of defence against 

the proposal departmental proceedings, Inquiry Officer and 

Presenting Officer were appointed vide Memo Np • P1-1-/99-

2000/Disc dated 9.11 .99 (A.nnexure-!/8-A & 6B ) after affor-

ding an extended time for athmission of representation! 

written-statement -of- defence vide letter No. P1-1/99-2000/ 

Disc. dated 25.1 0.99  ( Annexure - R/4 ) which ws delivered 

to the applicant on 28.10.99 ( Annexure - R/5) through Impha 1 

Head Post Office Registered letter no. 2640 dated 25.1 0.99. 

But no hearing was held upto Pebru.ary 2000, and Md. qutubuddin  

A sstt • &pdt • of Post Offices (HQ), Imphal who was appointed 

as Inquiry Officer vide Memo No. P1-1/99-2000/Dise dated 

09.11.99 also expired on 17.02.2000. Thae to the above reason, 

Sbri U. Basumatary, Asstt. Supdt. of Post Offices, Sub-

Division, Imphal was appointed as Inufry Officer vide Memo 

No. 1?1-1/99-2000 dated 23.02.2000 (Jnnexure-R/7) , under 

intimation to the applicant • A copy of Memo • No • P1-1/99-

2000 dated 23.02.2000 was endorsed to the applicant and was 

delivered through Imphal H.P.O Registered letter No. 1789 

dated 23.02.2000 on 04/ 03/2000 ( Anneaire- R/8). The Inquiry 

OffIcer held preliminary hearing on 3903.20 00 (Ie*!/9). 

the applicant admitted all the 3(three) charges framed against 

him and on the basis of admission of charges corroborated by 

documentary evidences, the Inquiry Officer submitted 
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his Inquiry Report dated 8.6.2000 ( knnexure /10)by 

concluding that the charges framed against the applicant 

were established. The Inquiry Officer's report was forwar-

ded to the applicant vide letter No. Pl1/992000/Disc dated 

9.6.2000 ( Annexure-R/1 1 ) under Imphal Head Post Office 

Registered letter No.277 dated 12.06.2000 and the applicant 

received the same on 16.06.2000 

txzmxxix ( Lnnexure "Rh 2). The applicant was also 

given an opportunity to submit any representation/written 

statement-of-defence that he might have wished to submit 

against the Inquiry Officer's report and In response the 

applIcant submitted his representation dated 26.06.2000 

(Annexure-/13). In his representation dated 26.06.2000, 

the applicant, in addition to a prayer that his life ( i .e. 

services) may be saved for the sake of his family members 

and also himself, once again admitted that he was respon-

sible for non-credit of value and oommission of 54 ( Iive 

hundred and four ) Value Payable articles amounting to 

Rs. 2,02,827/- (Rupees two laith two thousand eight hundred 

twenty seven ) only. In his above mentioned representation 

dated 26.06.2000, the applicant also stated that he had 

already credited a sum of Rs. 78,000/-  out of Rs. 2, 02,827/- 

and was willing to credit the remainIng amount of Rs.1,24,827/-. 

But, the applicant did not credit the remaining sum of ' 

Re .1,24,827/- (Rupees one laich twenty four thousand eight 

hundred twenty seven) only. The irregularity committed by 

the applicant, by way of non credit of value and commission 

of 504 value payable articles amounting to Ra. 2,02,827/- 



EVA 

-5- 

immediately on realization of the amount, was as such that 

any Punishment le es than dismissal from service would not 

commensurate the gravity of offence. As the applicant had 

zttka alreay come to the adverse notice of the adminis-

trative authorities in more than 2(two)earljer Occasions, 

it was not justifjable to take any lenient view than to aware 

him the penalty in commensurate to the gr avity of offence 

committed by the applicant. Therefore, the applIcant was 

dismissed from service vide Memo No. P 1-1,t99-2 000/3)isc. dated 

21 .Y7.2OcO ( Annexure -/14). 

The following comments are furnished by the Respondents 

are as follows $ 

1 • 	 That with regard to paras 1, 2, 4, 5, 8,  9, 

12, 13 and 14 , the respondents bog to offer no comments 

2 • 	 That with regard to para 3, the respondents 

beg to state that it is submitted that the partIculars of 

order against which the application is made require no comment. 

With regard to other contentions of the appli-

cant in. the said para, it is submitted that the applicant 

was appointed as a regular Group 'D' employee In. the Department 

of Posts d in Man ipur Postal Division with effect from 18.06.81 

and thereafter after having qualified in the Departmental 

promotion examination he was promoted to the cadre of Postal 

Assistants in Group 'C' Category with effect from  23.07.1983. 

Since then the applicant was continuing in the cadre of Postal 

Assistant and when he was working as Postal Assistant In 

Imphal Head Post Office during the period from 14.45 to 

19.8.99 he committed serious departmental offences for which 
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he was punished with the penalty of diniesal from service 

vide DPS/Imphal Memo No • P1-1 /99-20 00/Disc. dated 21 .07.2000 

after following the prescribed procedure laid down in CC 

(Co&A ) Rules, 1 965. 

3' 	 That with regard to para 6(A), the respondents 

beg to state that it is submitted that the applicant was 

initially appointed as Orderly Peon to Inspector of Post 

Offices, 1st aib-Division, Imphal in the cadre of Departmental 

Group 'D' official with effect from 18.06.81 and was conti-

nuing as such till be was promoted tthz to the cadre of 

P0 stal Assistant in the Group 'C' category of COS(CC&A ) Rules, 

1965 with effect from 23.07.1988. Vhen the applicant was 

working as Postal Assistant in the Group 'C' category in 

Manipur Postal Division during the period from 23.07.1988 to 

19. 08.1999, be was entrusted with the duties relating to 

receipt and delivery of Value Payable articles with an official 

designation of V.P. Delivery Postal *ssistant" at Imphal Head 

Post Office during the period from  15.01 .98 to 18.08.99 • The 

above mentioned period duri.ng which the applicant was working 

as V.P. Delivery Postal Aseistarit he delivered 54 ( Five 

hundred and four ) Value Payable articles to their respective 

addressees after realizing the value and commission to those 

Value Payable articles, but did not credit the value and 

commission so service rendered, as 1xtra Departmental Agents, 

are not countable for qualifjing service for departmental 

purposes. Service of a departmental employee who was recruited 

from Extra Departmental category are counted towards qualifying 

service for departmental purposes only from the date of entry 
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in the departmental post, and as such the applicant's 

services as Extra Departmental Agent has no relavance 

in this case. 

40 	 That with regard to para 6(B), the reapon- 

dents beg to state that it is submitted that in the Depart - 

nient of Post a exists a group of employee a cal ]d "extra 

Departmental Agents" whose relation with the Government is 

only as such of an agent with agency. Normally, recruitments 

to the cadre of Departmental Group 'D' and Postman in Group 'C' 
done 

category are ftax from the eligible xtra Departmental Agents. 

At the material time when the applicant was recruited and 

appointed as departmental Agents having a prescribed minimum 

length of continuous service had to quali' in the suitability 

test and the applicant was also appointed as a departmental 

Group 'D' Official after having qualified in the teat. 

30.06.95 - 13.09.95 	- Time Scale Sub Post 
(Afternoon) 	 Master, Motbung Sub 

Post Office. 

14.09.95 to 19.06.99 - Postal A8sietant, Imphal 
Head Post Office. 

5 • 	 That with regard to para 6(0)9, the respondents 

beg to state that it is submitted that the applicant was 

initially appointed in the departmental post as Orderly Peon 

to Inspector of Post Offices, tat Sub Division, Impha]. in 

Group 'D' category vide IPO/It Sub-Division, Imphal Memo. 

No • A-1/$taff dated 	 with effect from 18.06.1981. 



6. That with regard to paras 6(D) to 6(G), 

the respondents beg to state that it is submitted that 

the applicant was promoted to the cadre of Postal Assistants 

in Group 'C' category with effoct from 23.07.1988 after 

having qualified in the departmental promotion examination 

for promotion of Lower Grade Officials to the Cadre of 

Postal Assistante held in the year 1987. 	Since then, the 

applicant was working in various capacities in the cadre 

of Postal Assistant in Manipur Postal Division as shoi 

below 

Period 	 Post held 

23.07.1988 	10.09.1988 	- 	Postal Assistant, 

Jfribani Sub Post Office. 

11.09.1988 
- 	 28.11.1988 	- 	Postal Assistant, 

Gulartha]. Sub Post Office. 

14.02.1989 25.05.1993 	- 	Time Scale Sub Post Master, 

Se1ciai Sub Post Office. 

25.0591993 08. 03.1994 	- 	Postal Assistant, 

Imphal Head Post Office. 

090 03.1994 . 0 .1994 	- 	Time Scale Sub Poet Master, 

Motbu.ng Sub Poat Office. 

06 .i .1994 15.07.1994 	- 	Postal Assistant, 

Iniphal Head Post Office. 

16.07.1994 26.020995 	- Time Scale Sub Post Master, 

Tamei Sub Post Office 

realized in the Govt • Account • The value and commission 

so not as credited by the applicant ran to the tune of 
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R a • 2,02,827/- (upees two lakh two thousand eight hundred 

twenty seven) only. For that above reason, the applicant was 

placed under suspension with effect from 20.08.1999 and there-

after a regular departmental enquiry in accordance with the 

procedure laid down in iule-14 of C0S(CC&k )Rules, 1965 

followed • In the departmental enquiry held on 31 .03.2000, 

the applicant admitted the chrgea framed against him without 

disputing anything. On the basis of specific and categorical 

admission of charges by the applicant, the Inquiry Officer's 

report, forwarded the same to the applicant for providing an 

opportunity to submit such representation as the applicant 

might have wished to make against the 1.0's report • The 

applicant, in his representation dated 26.06.2000 that he 

submitted after receipt of I-Ols report, once again admitted 

the charges and prayed that his service may be saved £xz 

for the sake of his family & himself on the grounds that be 

had already credited a sum of Rs. 78 9 000/- (1upeea seventy 

eight thousand )only against the Govt. loss of 1a. 2, 02,827/-. 

As the gravity of offence is much higher that the applicant 

but for detection of the non credit of value and commission 

of 504 V.P. articles amounting to Ra. 2, 02,827/ would not 

have credited even a sun of Ba. 789000/-  which be credited 

after detection of his misdeed and the applicant's antecedents 

in the department were so bad that he did not deserve any 

lenient penalty than the one justifiable for the offence 

committed by him, the Respondent No.2 being disciplinary 

authority dismissed the applicant vide DP/Inipbal Memo No. 

F1-1/99-2000/Diso. dated 21.07.2000. 



	

7 • 	 That with regard to para 6(H), the respondents 

beg to state that it is submitted that the applicant committed 

serious departmental offences/iregti1arjtjes as narrated in para 

above and as such the applicant was awarded the penalty of 

dismissal from service vide DPS/Imphal Memo No. P1/1/99-2000/ 

Disc. dated 21.07.2000 after following the prescribed proce- 

dure laid doi in Rule-14 of CCS(COA)Rulea, 1 965- 

	

8 • 	 That with regard to para 6(I), the respondents 

beg to state that it is submitted that the applicant submitted 

a representation of the applicant dated 28.07.2000 addressed 

to the Ohief Post Master General, North Bastern Circle, 

ahilioxig and enclosed as Annexure - A/2 to the application 

has not been received at the office of the Respondent No.2 

till, date. 

	

9 • 	 That with regard to paras 7(A) to 7(F), the 

respondits beg to state that it is submitted that the appli-

cant committed serious departmental offence s/irregu lar itie s 

by not crediting the value and commission of 54 V.P-Articles 

amounting to Rs. 2, 02,827/- to the Govt • account • It was not 

Only admitted by the applicant that he was responsible for the 

non-credit of the afore mentioned amount to the Govt. account, 

but also documentarily proved beyond any doubt that the appli-

cant committed the said irregularity/departmental, office. The 

applicant was punished for the departmental offencos committed 

by hini after affording the opportunity of being heard in every 

stage of departmental inquiry and as such the p= punishment of 

dismissal from service awarded to the applicant vide DPS/Impbal 

Memo No • Fl -1/99-2000/Diso dated 21 .07.2000 is fully just ifi- 

able under all circumstances. 
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I, Shri 	NC,,fi 
being autborised do hereby voriir and declare 

that the statements made in this 14ritten statement are true 

to my 1Qowledge, information and believe and I have not 

suppressed any material fact. 

And I sian this verification on this 	Otb 

day of July, 2001. 

Declarant. 

(N.C. ,Halder) 3J'7(O/ 
of Post 0  

T1inipLir D1vifon; Iniphal 795001 


